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ContPt petitiOn No. 
 

1.viCVJ 	
NO._ 	 - 	- - - - - - - 

APplicants 

pondents 

	

- 	 - 	 - 

Ifoe 
advocates or the pllCant 	

J- 	7 

dvocat of th Respofldt  

- - - - 	
Qrder o th  

Ddt 	 - 	 - - - - - - - S  

09.02.20051Preaent The Honble Mr.MaK.GUPtaj 
Member (J). 

	

ryl 

, 	 •. 	

je Hon'ble Mr.K.V.Pra!YIaU 
4ernber 

CA 
p 	1 	

Heard Mr.A.M.Singh. learned 

r 	A-' 	
counsel for the petitioner. 

- 	
t is contended that vide order 

• 1 dated  16.9.20040 directiofl was 

y (2 	
issued to respondent No.2 to consi- 

I der app1icafltS representation fiie 

•by him in mtober, 2003 and dispose 

of the same within a period of 3 

fr
INXxxx months from the date of conun-• 

unicatiori of the said order. it is 

contended that the said direction 

')_• 	 Ihasbeen breached and violated by 

fr' 
	

he responeflt NO • 2. 
In view of the above, issue 

, 	
notice to respondent NO.2 obly as  

1he alone is respóhsible to comply 

I Iwith the aforesaid direCtiOfl4 

Returflable on 29.3.2005. personal 

s-- 	
appearanCe of the respondent NO?2 

- 	

dispensed with for the time 

be ing.  

- b 	 Men71 



,• 
V :•P•1tfS 

2..3.I5, The learned counsei for.. the, applic*nt seeks 
• . 	 V 	 t*Sweeks time to LU. affidavit. - 

Post the matter on 13.4.5. 

	

5/ 	-c 	 •'-: 	
•' : 	

. 	 2bA 
V 	 V  

13.4.2005 	At the request of counsel or the 

e.J 	 \ 5p1icant hA list Ofl 4 • 5 • 2005. 

I 
V 	

) 	
•V 	

t,*:H.•,..• 	
' rnaI  m VVV  

04.05.2005 Present : fon'b1e Mr. Jusjce G.. 
• I 

' . 	

. 	
•• 	

. 	 Sirajan, Vice-Chajan. 

	

t 	 / 	 cn'b3e Mr. K.V. Prahiadan 	' 

	

- 	 1 	 - 	

•. VVV; 	

V 	 Adininistrtj 	Mber. 	f 
Since neither applicant nor 

V 	 V 	

S 	
counsel 	 today and since earliè 

, tWO9cCssions it Is was adjounred, it 
V 	

would appear....that direction issued has 
• V 

• L 	
• 	 . • 

	 V alrady been coinpliea w1tI.Hthiàe 'th 	J V 

C.P. is closed. V 

' 	• 	

) 
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.Central AdminstrtVeTiibuflt . 	 . 	

-. 

—a FEB2005 

IN THE 	44L 	iLSTRATIVE TRIBUNAL 

Guwrt rjni 
H. 

CIVIL ORIGINAL 	NTE?WT_CASE - NO.. L/:0F 	0' 

ShriL. Gojendra Singh, Manipur 

Versus 	.- 	 . 	 . 	 . 

The.Unjon of India and 3,  others... .. 

D E 

Si, Nomenclature 	Brief aescriptionof 	Pa 
- N 0,; of dec usnen t s 	- dOcment S 

1. Application 	Application filed by. 	1. 	6 
the. Applicant• 

2, . Affiavit 	AffIdavit of the Appli— 	7 
cant. 

Annexure C/i 	Order ,dated 16-9-2004 
of 	he Hon' bie Ceritrl 
Adnitraive Tribun 
Guwahati Bench passed 
in 0.A.No.27.2.of 2004 

. 

4, Annerë C/2 	Legal noticedated 	- 

4-io-O4 	
- 	 - 

5. Anneure c/3 	Post2l Receipts being 	
if 

- 
-- 

- 	 No. 480,481,482,483 -: 
dated 4—ioo4 for 	- 

- 
- .5 	 - 

- 	 7 	sending 1e.ga 	notice 	- - 	 - 

Signature of,,the 

For,  use in Tribunalt s Office. 

Date of filing : eg 

Registration No.: 

• 

5' 

S 	 - 	 -.• 	- 	 - 	 -- 

4 I  

I 
I 

-5 . 	 S 	 S 	 . 	 ..- •- f- 	 S.. 



- 	 - 	 - 

• 	 ..• •'• 	 ' 	 , 	 •. 

'I 

IN' TF 	CENTRAL 	STRATfltE.TRIBUNATJ 	T 
, 

.GUWAATi BENCH 

Contempt Petition (Civil) No. 	of 	05 

('Arising but of ordé.dated 16/9/o4 

pa ssed in O.A. No. 	272 of 	03 

ç-TER OF'.: 

An application under section 17 of 

the Adrnj1n.istrativeTribuna1 Act,1985 9  

:C'ontempt :of Cbur.s(C..A.T.) 	Rule, 

1997 read with Setion 11, and 12 of 

the Conten.t ofç'our•ts Act 	1971 

' • or. thi:tiation QfHCcte-ft,t proceeding 

againt the Respondents; 

•IN 

W11fu1 and sdelibrat.e disobedience 

c'f tThè Order ofHGfl' bi:e Central 

Admimistrative Tritbuna1 ; Guwahati 

Bnch da14d 16 9-Ok paed in 

• 	 . A., Na'. 	2?2Of ;2 

• 	 N. THE,.MATTEROF: 	• 

• 	 • 

. 	 Sh.ri•L 1 	Gojentha..$iflgh,.aged about 

.45 years old $o L. Bai 	Singh 

• tesident ofTöp .A,wanLãikai Tinid. 

Road, P.O. & P.S. Poroinpat,lJistrict 

. 	

• 	 I.ihal 	East, 	NaMpur. 	•' 	
• 

13 



• 	 -.2- 

-Versus- 

1, 	Smt. Ra dha Singh 

Sc.retary, Ministr* 01. 'AgrticultUre, 

Department of' Agriculture Co- 

• 	 'operation, Govt. of India,New Delhi. 

Shri Bhagawati Prasa'd, 1  

Chief Ecec.utive National 

Co-operative 'Union of India; 

Si Institutional Area-Angust 

• 	. 	 Ka.anti Marg, New D.elhi-110016. 

ShriD.?. Neb' 

Sr. Consultant, Nationi Co-, 

operate Unionof iTfldia, 

• 	 ' 3Siri. Institutional. Area,Angust 

S 	Karnti Marg, New Delhi-110016, 

4 Shri 'Kb. Borkéshor Singh, 

• 	 Chairman, Project' Co-or.dinatio- 

Commttee. ofNcUI,. Field Project, 

isbnupur, Manipur, District: 

\ •Bi npufMan1pur. 

•.... Respondents. 

A. DETAIL S.OF .APPLICATIO 

The humble petition of the Petitioner abovenamed, 

Most Respectfully Sheweth : 

1.. 

 

	

That the present 	titioner ishe.Petitionér 

:O.A. No. 272Of O' which was filed be'ore the in  

Hon'bie. Central Administrative Tribunai., :  Guwahati 

• 	 Bench, seeking praying for giving a direction to 
5) 

Conttd....3/- 

• 	 • 	 S 	 • -" 	 • 	 • 	 • 	 - 	 c. 

5 	 •• :• 	• 	• 	. 	•.. 	-. 	. 	:- 	• 	
. 	.. 	- 	. 	S 	

";: 	 • 	 •. 	
. 	

i 



A) 

'set aside the impugned termination order dated. 

04/06/20o3 	.• 

2 	That, the-Hon'ble -Central Administrative 

Tribunal, Guwahati Bench heard the original Application 

• on 16/9/2004 and fthally disposed of the same with a 

direction to the Respondents to dispose othe represen-

tation dated 23/10/2003 filed by the applicant wi thin 

• a period of 3(three) months from the date of communication 

• of the order of the. Hon 1  ble Central Administrative 

Tribunal dated 1610912004. 

91, 
A true copy of the said order 

of the Hon' ble CentraljAd!ninis- 

çtratie Tr1bnà1, Guwahàti Bench, 

- 	dated 16/9/2004 passed in 0 0 A 

272 of 2003 is enclosed herewith 

and marked as Annexure- -c/i. 

I 	That, the said order oftheHo&b1eCntra1 

S Administrative Tribunal, Guwahati Berch dated- 16/09/04 

	

S 	

, passed in 0.A. No 272 of 2003 was duly communicated 

in the form of legal notice dated 4/10/2004 to the 

S 	

Respondent Nos 1 to4' bi.registered post being Nos. 

480,- 481, 482 and 48 The said legal notice dated 

4/.0/2004 also clearly stated to consider the case 

and to reinstate the applicant to the s.ervice of the 

Project Officer; ,NciJI ( Co-operative Education-Field 

Project, Bishnupur. 	
- 

True copies of (i) legaI.flOtiCe 	 S 

. 	
- dated 4/10/200.4 (ii) Postal 

	

ReQeipt s beiflg No. 489481, 	
S 

Con t d.  

S 	 .:. 	

• 	 - - 

	

- 	 S 	 - 	 S 	 - 	
S 	 ,• 	 . . 5- 	 - 	 ... . ' 	 .,' 	 •,. ). 
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• 482 and 483 dated 4-lO-2D0 14 for' 

sending said legal notice to the 

Respondents are enclosed herewith 

and marked as Annexures C/? and 

C/3.respectiveiy. 

• 	 4. 	That, after lapses of period provided by .  the 

Hon'ble Tribun& the Respondents deliberately and' 

wilfully not iilementing the order Of the Divion 

Bench of the Hon'ble Central Administrative Tribunal 

dated 16-9-O4 passed on O.A. No., 272 of M 03. It is 

also submitted wilful, non-compliance of direction of 

the Hon'ble Tribunal also amounts to committing 

contenpt and the Respondents are liable to be punished 

under the Section of Central Administrative Tribunal 

Act read vL th Contempt .of Courts .'(•c.A..T.) Rule s,1992. 

• 	 5. 	That, the Hoxbie Supreme Court of India :held 

in catena of cases where sedtous views were taken up 

when its otders are violated. TE :}orbl.'e Supreme Court 

of India has also ocôasioned when the contemners :.were  

punished with:bOth fine andimprisonment. 

6 0 	That, if the Con temner,s/Resp onderit £ are not 

• 	 punished severally, in accor dance with the relevant 

provisiofl'bf law, the officers and tdministrators, of 

the Contry ho, are already flouting the FIon'ble 

• 
Tribunal's order will be encouraged to disregard and. 

di srespe c t to the order of €he Hon'ble Tribunal, which 

• 

	

	 is the only ray of hpp.e •to the 'pqo ctizeri 'in the 

present stage of .1-ifei. •  

- 	 . 	
• 	

on 



I 	 - 

r 

H 

I 

-5- 

7. 	That the present pettioner/app1icant has been 

-• 

	

	 filed bonafidely and in' the interest of justice to safe- 

gqard and maintain the dignity.afldpOer of the Hon'ble 

Tribunal and toguarantee belief and hope amongst the 

• 	 people. The Applicant has no other remedy which is 
• 	

speedy, adequate and efficacious. The.praer for krein 

• 	 when granted will be complete - and adequate. 

8 	That, in the rnaPner state'dabove, the Respondents 

tad wilfully and inte ntionally disobeyed the Mont ble 

Tribunal' s order and as such the Respondent s/Contemrirs 

are liable to be punished in accordacewit1i. 

RLIEFSrSOUG}fflFGRtRRtAYER 

In the above p.remises men tj on ed it is most 

respctfui1y praye.d thatYQur Lor.dships may ;  inost 

• 	• 	graciously be pleased to - 	T 

• 	 • • , 

• 	 ,i) take suo-mQt cogflizanQ of the' Offnee of 

t;heResp.Oflde.nts/COflternner .under the c.ontempt 

of Cøiit(G.A.T.) Rules, 1992 ; 

2i) issue process of theHontleTibUflal 

Gompelling the Respondents to appear in 

prQp 	fr: the .Ho ble Tribunal to 

Answer thchares ; 

iia.) award apprOpr-iaVe puimshment 	the RespOn-  

dens: a;fter 4e:arirg 1: •the; ica•. and t 0 

qorreitnem to comply with thet-ion' bi e 

Tribufla1' s r1er at oflce, 

• 	 .• 	 • 	 • 	 , 	 .• 	 • 

•••• 	f,: ::'::'H 
- 



4 
-6 

iv) issue any other orders/directions that 

this HonLb]e :Tribunal deems fit and just 

in the interest of justice; 

- AND - 

Award, the cost of this p,titofl. 

a - i. o. 
Dat,ed/Impbal, 	 Signature Of; the Applicant, 

Tn e 	 y, 2005. 

By  

Advocate. 	 ' S  

I, L. Gojendra Singh, agea about 45 years, S/a 

L. Baou Singn, resident of Top Awang Leikai, Tinsid 

Road, P.O. & P.S. Porompat, Disbri, Imphal East, 

Nanipix, do hereby verify that the contents of para-

graph Nos. 1 to 4 are true to personnel knowledge and 

cOnt:eflts ofPara Nos 5 tq, 	ate 1t'o ke true on 

the I egal .acvice exoep; i'ng those legalpqints and those 

leg1 p,Qirts are.based on the ijnfoxr.tion of my 

COUfl 1 WiC i I eisQ: 	ify b elieve to be tr'ue.. 

Da'ed/I.mpl, 	' 	 Si:gttre f thVeri,fi er, 

the 6 Janeey, 200 5 

;By tq 

Ad ,qQate. 	 , 

Gontd...7/-. 
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IN THE QENTREL ADMIN'I STRATIVE TRIBUNJ 

,. GLJWAHATI BENCH 	 S  

TEMP 	NO.OF 2003  

Shri •L.Gojendra Singh, Manipur 
' ...Açplicant.  

V er s us 

The Union of India: and 3 o€hers. 

.'. Respondents. 

'AfF FD 

1, L. Gojendra Singh,.aged about 45;years.,  $/oL. 

•i3abu $ingh, resident of Tp Awang Leikai, Tinsid Road, 

P.S. Porompat,, District-1mpkl East, Manipur, do hereby 

• àolemniy affirm and state as follows :- 

1. T±iat, I am the Applicant in the acorying 

application. I have gone through the cont.entsof the 

present application and as such I am well conversant 

with the facts and circurstan'ces of the case s  I am 

presenting 'this affidavit in support Of the statements 

• madein the said application. These are true tomy 

knowledge. 	. 	

I 

20 That, the statement,s made in the fbrego1npara-

graph Nos 1 to. 4 are within my pesQnrel knOwledge; 

and contents of Para No's,5 to 8 are believe to be true 

on the legal advic ae based on the information 

received by me from my counsel which I'believe the 

- same to be true.  

3. 'That,' the documents at Annexures c/i to C/3 are 

the true and'correct copies oft1irOrigirIs. 

Dated/I rnphal, 	 S  

• . the 	J-y,2o5. 	 ( L. Gojenra Singh ) 

Drwfl 'up by :- N.Tk6 	
.'• 	 •DeponexIt - 

 

• 	 Advocate.. • 	 S 	
S 

• 1 	 -. 
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ANNEXUREC/ 
Cfl1TRr DMTNTTR1TVr 

TRIRITNAF GUWHATT RNC4. 

Origi.n 	PPflct:jon N0• 272 of 20P3 

 

. 4 Date of Order : Thj5, the lth Dayof Ceptember 
2flfl• 

TUE HQN'Rrp MR. JtIFTTCF fl. K. RTTA \7TC 
	TR1 	 I 

oI
CIL  

THE HON'8LF MR. i. V. PRA11r1)AN, 
1)MTNTTRTTr MBFp. 

a, 1  
Shri L.Gojen 	Singh 
Aged about 44 years 
S/o t.Babu Singh 

-- 
or 'lop wang Leikaj 

TjflSjd Road, P.s: Porompt 
Dist: .Tmphal Fast 
Man ipur. 

N0n0 

 

- Versus - 

. .- 	PPl.icant.1 

1.. 	The Union of 	India 
Through the secretary 
to the Government of Tndia 

' Ministry of Agriculture  
epartment of Agriculture and Cooperaf 
rishi Rhavan, 	Dr Rejendra Prasad Road 	1 ew Delhi. 

_. The Chief F.xecutjve 
Natjon1 Cooperative TJnjon of 	Tndja 3 1 	Siri 	IflStitutjonal 	rea, 	Khel. Caon Marg New Delhi - 	110 	01G. 

 The Senior Consultant  
National Cooperative Union of India 
Cooperative Education Pield Project 

Sirj IflStftutjonal Area 
Khel Gaon Marg 
New Delhi 	- Tin 	015. 

 The Chairman 

Project Coordjnation Committee of 

National Cooperative Union of India 
Cooperative Education rielcl Projec 
Bishnupur, 	Maflipur.  

Respondents 
By Advocates Mr.g.K.phUk1 	& 	Mr.R..rori,i 	for to 	4. 	 rspondpfl5 	2 



:2: 

 

The mattes is. listed today for final hearing. 

However, no one has appeared on behalf of the applican.t it 

may be mentioned here, that the matter has been djournö 

from time to time at the request of learned advoctefo 

the applicant w.e.f. 14.6.2004 when the matter cameup for 

v . hearing Ofl 9.9.2004 	
, no one 'appeared for the app1jcat 

and learned COunpJ Mr.g . . Pht, 	pp r ir; on hnfin 

respondent nos.2 to 4 had undertalcén to Convey 
today's date 

" the learned advocate for the applicant / 	 \ '1. 

a statement at Bar that he has conveyed that the 
y 

	

matter 
 is fixed for hearing on today to advocate Mr P 

	Roy 
-ol $ 

'houdhury, who is junior to Mr.A.M.jngh, learned advocate / 

the applicn. It is noticed by us that yak atama has 

also been filed by the appflcrit in favour of 

Choudhury. 

2. 

 

It appears that the app].icant is not ineresd 
in 

pursuing the matter before 
this Court aS a result of 

which, the matter had been adjourned from 1.4.7pfl On 

that count alone, the application 
can he dismissed for 

default for non -
appearance on behalf of th appljant. 

3. 	
. Mr.K.Ic.phUkO, learned udvocate appearinq on hehlf 

of respndent nos.2 to 4, 
has drawn our attention to 'the 

fact: that , he appijCa;)t 	had 	made 	reprsentatjon 	to 
respondent no.2 in October, 2003, which is at Annexure7\/0 

Contd ../3 

/ j 



Which is still pending, tie has also pointed out that theie is 

alternative remedy available of arbitration in terms of 

Section 84 (1.) (c) of the Mult.j_tate Cooperative Societies 

Pct, 2002. 

	

• 	4. 	
In the light of the above, even thouh thmatt er  

can be dismissed for default for non
-appearance on behalf 

of the applicant; we are ofthe opinion that the ends of 

	

• 	justice will be met by ivin direction to r
espondent 

 
to dispose of the the representation filed by the appljäant 

in October, 2003 wI thIn ; 	'rt'.i1 '.r 	hi 	IiI4IIII 	:r:oiii the 

date of communication of 
this order, in case, the same is 

not already disposed of. Tn the facts and circumstances and 

especially in view of the fact that the matter has bee n  

0 	 ...............
adjourned from time to time on account of adjournrnent 

by the applicant and also on accouht of 

.0 ) 	 •. 
'' 	 nn 	of the applicant, we are not inclined, to 

 ~ appearance 
 - 

'> cojnue with the interim order datd 1.1220fl3 suspendin 
- 

• 	 oportio,) of 	Uiflxti r-A/ I 	mid 	I:1i' 	m I ci 	ordor 	l,n 

accordingly vacated. 

• The application stands disposed of in aforesaid 

terms. There shall be no order as to costs. 

- 
0 	

/ VICE-CHAIRMAN 
- 	 0 	 0 	

Sd/ MEMBER (A) 

kq 

ltUE. 

I 	-- 

• (• 	t 	1. 	'' 

	

-• 	

0 	

• 

I 



- Tel. Fax 0385-2220367 

From 
A. Sachikumer Singh - 
C/o T. Nandakumar Sin gli 

-Sr. Advocate 
Keishamthong Top Leirak 
IMPHAL- 795001 

To 
The Secretary 
Ministry of Agricultute, 	 - 
Department of Agriculture & Co-Operation. 
Goverment of India. 

Date , 024. 

1 COPV - 

Mvoca. 

The Chief Executive. - 
National Co-Operative Union of India. 

The Senior consultant, 

	

• - - 
	National Co-Operative Union of india. 

4 	The Chaiman, Project Co-Ordination 
Committee of National Co-Operative 

- 	Union of India, Co-Operative Education 

	

- 	Field Project, Bishnupur, Manipur. 	
11 

Ref, :-(1) 	Representation dated23/-10/2003 of Shri 
L Gojendra Singh, Ex-Project Officer, NCUI Co-
operative Education Field Project, - B-ishnupur. 

(2) 	Order of the 1-lon'ble Central Administrative Tribu 
nal Guwahati Bench dated 16/09/2004 passed in 
Original Application No.272 of 2003. - 

Subject :- 	Legal notice for compliance of the above order of 
the I lon'hlc Central Administrative Tribunal dated 
16/09/2004 passed in O.A. No. 272of 2003. 

Sir, 

Under the instruction and on behalf of my client, Shri L. Gojendra Singh, 
5/0 L.Babu Singh of Top Awang Leikai Tinsid Road, P. S: Prompat, Imphal 
East District, Manipur, I hereby give you the present legal notice for compli-

ance of the above order of the Hon'ble Central Administrative Tribunal dated 16/ 
09/2004 passed in O.A. No. 272 of 2003 on the following facts and circum-

stances.  

1. 	That, my client was intially appointed to the. post of Farm Guidance 
Instructor for intensification of Co-operative Education in Co-operatively 

undevelopment states vide memo No NCUI/AAIESTT- 1 (Pt) dated 19/12/1981 

issued by the Chief Executive, National Co-operative Union of India Later, 

my client was appointed to the post of project Officer, NC-UI Co-operative Edu-

cation Field Project, Bishnupur vide Office Memo No NCUI/UDS/Bishnupur/ 

99 dated 16/07/1999 issued bythe Din r&A),1'htional Co-operative Union of India. 



-(2)- 

2 	That, during the tenure of my client's service as Project Officer, NCUI 

Co-operative Education Fieid project, Bishnupur there were some sort of communi-

cation gap between the chairman projct Co-ordination Committee, NCUI Co-opera-

tive Education Field Project, Bishnupur and higher authorities of the National Có-

operative Union of India regarding submission of my client's ACRs by the concerned 
authorities. 

3 	That, during this sort of communication gap between the authorities of the 

National Co-operative Union of India, the Sr. Consultant,'National Co-operative Union 

of India issued an office order being No.NCUI/AA/ESTT/PO/Bi'shnupur/03 dated 

04/06/2003 terminating my client form his service as the Project Officer, NCUI 

Co-operative Education Field Project, Bishnupur with immediate effect. 

Bei.ng aggrieved with the above order of the Sr. Consultant dated 04/06/2003 

my client approached the higher authorities of the NCUI including the chief Exucative 

by filing different applications for reinstating him to his service as Project Offcier, 

NCUI Co-operative Education Field Project, Bishnupur on humanitarian ground. 

4. 	That as the authority concerned, NCUI did not pay any heed to the applications 

of my client, he finally filed the above representation dated 23/10/2003 for 

reinstating him to the service of the Project Officer, NCUI Co-operative Education 

Field Project, Bishnupur on humanitarian ground after considering the facts stated 

therein. But the authority concerned did not act upon the said representation 

dated 23/10/2003. 

5.. 	That, being aggrieved with the above acts of the authority concerned, National 

Co-operative Union. of the India my client approached the Hon'ble Central 

Administrative Tribunal, Guwahati Bench by filling the persent Original Application 

No. 272'of 2003 praying for direction to, set aside the Impugned order dated 04/06/ 

2003 to the post of Project Officer, NCUI Co-operativeEducation Field project 

Bishnupur with the reliefs sought for in the above Original Application. 

6. 	That on 16/09/2004 the above Original Application was heard by the Division 

Bench of the Hon'ble Central Administrative Tribunal, Guwahati Bench and disposed 

the same. The Division Bench of the Hon'ble Central Administrative Tribunal at the 

time of disposing the above Original Application directed the Chief Executive 

National Co-operative Union of India to dispose of the representation dated 23/10/ 

2003 filed by my client within a period of 3 (three) months from the date of commu-

nication of the order of the I-lon'ble Central Administrative Tribunal dated 16/09/2004. 



-(3)- 

In the above facts and circumstances, you are hereby requested to comply with 

the order of the Hon'ble Central Administrative Tribunal Guwahati Bench dated 

16/09/2004 passed in 0 A No 272 of 2003 and to dispose of the representation 

dated 23/10/2003 filed by my client within the period specified therein and in 

case of non complianceof the said order I have ftirther instructions to initiate 
Contempt proceedings against you. 

Yours faithfully, 

(A. Sachikumar Singh) 
• Advocate 

Jr. to 1'. Nandakuamar Singh 
(Sr Advocate) 

Enclosure: 

Representation dated 

23/10/2003 

Copy of the Order ol the lion'blc 

Central Administrative Tribunal 

dated 16/09/2004 passed in O.A. 

No. 272 o12003 
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